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Add On Cover Wordings 

 
The following Add-on covers are applicable under the Policy only if We have received the applicable 
premium due for that Add-on cover in full and the Schedule specifies that the Cover is in force for the 
Insured Person.  
The Add-on Covers available under the Policy are described below. Add-on Cover under this Policy will 
be payable subject to the terms, conditions and exclusions of the Policy and the availability of the Sum 
Insured and subject always to any sub-limits specified in respect of that Add-on cover and any limits 
applicable under the Product in force for the Insured Person as specified in the Schedule. 
Our total liability for payment of any and all Claims pertaining to the respective Add-on in the aggregate 
during each Policy Year of the Policy Period shall not exceed the Sum Insured as specified in the 
Schedule for the respective Add-on: 
 
EMI Protect 
 
Subject otherwise to the terms, exceptions, conditions and limitations of this Policy, in consideration of 
the extra premium paid by the Insured, it is hereby understood and agreed that the Company will 
reimburse the EMI (Equated Monthly Installment) against the outstanding loan of the Insured vehicle 
upto a maximum amount and for the number of EMI’s as mentioned in the Policy Schedule for each 
completed period of 30 days for which the insured vehicle is under repair arising out of accidental 
damages provided:  
 

 The vehicle is repaired at a garage authorized by the Company 

 For computation of ‘completed period of 30 days’, the start date will be the day on which the 
insured vehicle is given to garage for repair and end date will be the day on which intimation 
regarding delivery of repaired vehicle is given to Insured. Time taken by the garage to 
commence the repair work, time taken by insured for submission of documents to define claim 
admissibility or waiting time due to non-availability of spares will not be considered. 

 The claim under this add-on shall be paid directly to the financier as mentioned on the schedule, 
to which the insured vehicle is hypothecated. 

 Liability of the Company shall be limited to the EMI amount mentioned in the schedule or the 
actual EMI prevailing at the time of loss whichever is lower. Also, in no case, Company shall 
pay an amount higher than the actual amount of loan outstanding against the insured vehicle.  

Further, 

 The Company would not be liable to pay any claim under this add on cover if the claim under 
section I is not valid or admissible or if the vehicle has undergone total loss or theft is reported. 

 The Company would not be liable to pay for any EMI amount and/or additional payment which 
becomes due because of default, non-payment or delayed payment of any amount due to the 
Bank/Financial Institution. 
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